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\ | , The father of the applmamﬂf was wﬁﬁkﬁ% B
t
| .

JMachenist in the Qrdnanae Squipment Fﬂctﬁﬁ&; ._."
| Kanpur He died on 12 1 1992 while ﬁa was in service ‘
| -5 leaving behind three sons, The el-_der brother of i

the applicant admittedly, in service and sccording

to the applicant he is living separately since
; St the 1ife time of his father, and the applieant
along with his younger brother is living in a
: rental house, The applicant moved a repmsentatiam
for giving him compassionate appointment in phé“e
of his father but his representation was rejected

cn 3,4,1990 and that is why he has -'appr;eaﬁ_.='ti_éd_L' 'u_‘

l | the Iribunal, i b ‘

o)) According to the respondents, the family
is not indigent circumstances. shen the :Ea'bheraf |
the aoplicant died , all the three sons were Ny

major. The eldest son wes 34 years, the second

i
was 26 years and the third was 24.years, These
| three prothers got a sum of Rs, 85867/~ towards \
| S.2.F., Gratuity and CGEIS. The applicant is also .

a married and he 4is not dependant and it cannot

be sald thet he waes dependant on his father,
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m towards the terminal bensfit which wese
* x

o ¥ admissible to the déceasﬁd amﬁ:l..,";._;a% ‘*q‘ﬁ rﬁ*w inger
brother of the appliwnt iﬁ a oﬂﬁﬁﬂl v ‘“‘-‘if;hf"
o | a the appliaant is also emglﬂy‘ad ....... Qﬁ A fiua't:v 3
Dalelpurwa end earniqlg ﬁséf /[~ i-m#" 1;9 th, """ 4
In wview of the fact, the applﬁ.pant is: #f ";f't
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some work —and his younger brother is .".:-,[?wr; },_. rking

——

as casual labour , it cannot be said that the
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' - family is wholly in indigent circumstances, as such,

b | they cannot claim compassionate appointment in place

of their father, But,-infcaﬁé'ﬁheﬁvaagnggﬁggana;'. N

Zvailable and no better person claiming compassion e
: ¥y
appointment is available, the case of the &ppliﬂa '_a

Ty

can even now be considered and let this consideration

pe done within a permd of 6 months, The a’pplteai'éi
...... \-

as to the Costs,

Dateds 6.4,1993 -




